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IENEEIED]
(Trem fawm)
(FT I T AE)
CIPECET
e fawelt, 11 S[rTe, 2023
FT.3T. 3050(3T).—Fvx TLHTT, ATHT ATATHIH, 1961 (1961 FT 43) T T 10 F T(46) FTT
Ta QIRRAT T TN Fd g0, TAEgRT THAT TFIIEd S s ariger, (39:-AAALT0341D),
I T=9T T FLAHRTT FIT ST Teh TTTAFHI0T, I TTIEHI0T T IGA 2 ATel] (Aeferad [aias o &
e H I G TS ATA =T FAT §, AT -
(F) ST TEHT  ITH A,
(@) W, TaT T ST FEAAT, T TF SF=A o0l (olehl o ST Gz
(1) T U e F w9 H ST (W, WEd U o a9, 99 Ud 9 I AT el F w9
H ITH ST,
() S T ST g 9T SAToTd AT T geier; 7
(7) Tt == v s guit & PRt & ST e 9% IT At sa TS/ o
AT,

2. A T AT 5 AT T EAY 15 TG TR A e <A
(F) Tt s FEwaTT | forg /gt grm;
(@) At awt ¥ e FweiFar aur At amr A e w6, i
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(1) ST At 1961, T aT 139 HT IT-GMRT (47) F @ (F) F TALTI 6 ATHT ATTHT
fraoft Wz Fwam

3. Tg =T A< a9 2018-2019 & 2022-2023 3 forw &y &t T2 ATHT SATUAAT |
[srfeR=mT |, 48 /2023/%T. |. 300196/4/2014-3T<ETT-I(WTT-1)]
e foig, Mo, srediu-|

TG TcHS FATIT

TH ATEEAT T AHAT TFAAES ST fowe IS aaTd ATea |99 i o= [2023 #ir
afrer (Rrfaer) &, 5318, R 26 o« 2023, i 4% 25 7%, 2023 F1 Rfvea w7 ¥ gearew #it
TS, o TS H g foclt 37 =mamer F areer F "q9g ¥ A< a¥ 2018-2019 7 A=t a1 2022-23
& % forg sqaareft wama Ay smovm =8 stferg==T #7 qaasft g9ma 37§ B =hE w w e vtoga
TATE A2l IS TET 2

MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL BOARD OF DIRECT TAXES)
NOTIFICATION
New Delhi, the 11th July, 2023

S.0. 3050(E).—In exercise of the powers conferred by clause (46) of section 10 of the Income-tax Act, 1961
(43 of 1961), the Central Government hereby notifies for the purposes of the said clause, “Yamuna Expressway
Industrial Development Authority’, (PAN AAALTO0341D), an authority constituted by the State Government of
Uttar Pradesh, in respect of the following specified income arising to that Authority, namely:-

(@) Grants received from the State Government;
(b) Moneys received from the disposal of land, building and other properties, movable and immovable;

(c) Moneys received by the way of rent & fees or any other charges from the disposal of land, building and
other properties, movable and immovable;

(d) The amount of interest earned on the funds deposited in the banks; and

(e) The amount of interest/penalties received on the deferred payment received from the Allottees of
various movable or immovable properties.

2. This notification shall be effective subject to the conditions that Yamuna Expressway Industrial Development
Authority,-

(@) shall not engage in any commercial activity;

(b) activities and the nature of the specified income shall remain unchanged throughout the financial years;
and

(c) shall file return of income in accordance with the provision of clause (g) of sub-section (4C) of
section 139 of the Income-tax Act, 1961.

3. This notification shall be deemed to have been applied for the financial year 2018-2019 to financial year
2022-2023.
[Notification No. 48 /2023/F. No. 300196/4/2014-ITA-I(Pt.-1)]
VIKAS SINGH, Director, ITA-I
Explanatory Memorandum

This notification shall be given retrospective effect for the financial year 2018-19 to financial year 2022-23 in
view of the Order of the Hon’ble Delhi High Court in matter of Yamuna Expressway Industrial Development
Authority V. Union of India and Others in [W.P. (Civil) No. 5318 of 2023], dated 26th of April, 2023 digitally signed
on 25th of May, 2023. It is certified that no person is being adversely affected by giving retrospective effect to this
notification.
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